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nounced that it will call itself an entire· 
Iy Tamil University. I cannot imagine 
what will be the fate of those students 
who study in Tamil University entirely 
in the Tamil medium their subjects 
or Science and Social Studies. I do 
not know what they will do. They will 
be actually frogs in the well if they 
are going to learn the entire thing in 
Tamil. 

Therefore it is necesnry that the ex· 
tremists of both sides should gel to-
gether and think in terms of the practi-
cal difficulties. 

SHRI S. KANDAPPAN : In Tamil 
Nadu we are very cautious about this. 

DR. M. SANTOSHAM: I know. 
It is necessary when people are studying 
in the regional languages, it is essential, 
if there are six questions or nine ques· 
tions in an examination, thall. the 
students must be able to answer at least 
three questions in English, so that their 
own subjects they can teach in terms 
of English and so that they will be able 
to express themselvcs in English. Then 
only there can be an expansive know. 
ledge which will go on expanding. (/.1-
terruption) . If I use my language and 
speak to you on my subject in my lan-
guage, you will not understand. 

Therefore, the purpose of education, 
the university-level education should be 
such that the university should be actu-
ally a laboratory where the minds of 
our young men and our young women 
must be cultured in such a way that the 
future citizens at least in our country 
should be able to have a sort of homo. 
geneous thinking and homogeneously 
working society. If that society is not 
to be built now, it cannot be built here-
after. 

Therefore, the responsibility of the 
Minister of Education is not a very 
ordinary thing. Posterity will blame 
you if you are going to adopt some 
measure by which this country is going 
to separate itself into various cubicles 
in different parts of the country, poste. 
rity will blame you that the caUle of the 
disintegration of this country and the 
cau!e of the ruin was the Bducation 

Minister who was sitting on the destinies 
of the education of our younger child-
ren in this State. 

Here I would like also to talk about 
the University Grants Commission's 
endeavour to do student services. In 
various fields they have made efforts to 
improve the hostels, to improve the 
laboratories, to improve 'the libraries 
and so on. But in spite of all that, 
student unrest is still on the. increase. 

MR. CHAIRMAN : Will the han. 
Member continue tomorrow? Let us 
now take up Discussion under Rule 193 
on the aircrash of the Chief Test Pilot 
of the Hindustan Aeronautics Limited. 

Shrimati Sharda Mukerjee. 

17 h'rs. 

DISCUSSION RE. 
AIR CRASH OF CHIEF TEST PILOT 
HINDUSTAN AERONAUTICS LID. 

SHRIMATI SHARDA MUKERJEE 
(Ratnagiri) : Mr. Chairman, Sir, I 
would like to express my gratitude to a 
large number of Members of the HoUle 
who have evinced interest on the discus· 
sian of this subject. This discussion 
concerns the air crash resulting jn the 
death of Group Captain Das, the Chief 
Test Pilot of HAL at Bangalore on the 
10th January, 1970. On the 11th 
January, 1970, some of the press 
reports mentioned that Group Captain 
Das was killed while flying the HF-24 
jet aircraft on a routine flight. However, 
what is well konwn is that he was test-
ing the advanced version a! the HF-24 
known as HF-24-1-R. We do not know 
whether the new engine had been fully 
cleared and whether this model of tbe 
HF-24-I-R had been certified as air· 
worthy. How is it then that IUch mis-
leading reports came in the press? 

A few days ago. that is, on the 1st 
May, 1970, there was a report in The 
Statesman : 

'''The Bangalore Division of Hindu-
stan Aeronautics Ltd. has done it 
again. It has added one more feature to 
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(Shrimati Sharda Mukerjee] 
its cap with the successful test-flight of 
HF-24 Mach 1 Trailer." 

Who is to say whether this model of the 
HF-24 was actually the same as the one 
flown by Group Captain Das '! Or was it 
that Group Captain Das was testing a 
re-heated Orpheus 703 engine? What 
the Government have done is that they 
have publicly honoured Group Captain 
Das with a Padma Vibhushan, but pri-
vately, they have dishonoured him with 
the most serious indictment-the indict-
ment of negligence. 

To a pilot, the esteem of his collea-
gues in life Or death is worth much 
more than a bagful of these badges and 
medals. If Group Captain Das has 
been indicated by the inquiry committee 
of negligence. then I must say that 
equally, the Government also stands and 
must stand indicated of injustice ... 

SHRI NAMBIAR (Tiruchirappalli) : 
Dereliction o'f duty. 

SHRIMATI SHARDA MUKERJEE: 
Of injustice. 

There are certain douhts regarding the 
inquiry committee. Who were the judges 
and who were the witnesses 'I As you 
know. in such departmental inquiries, 
the witnesses and the judges are both 
of the concerned department. in this 
case, the Ministry of Defence and the 
Hindustan Aeronautics Ltd. Yet, the 
HAL is a public sector undertaking and 
this 'plane was a product of that under-
taking.' Why then this secret military 
inquiry" That is what I would like to 
know. 

The important fact alleged to have 
emerged from this inquiry is-because 
such things do not remain secret in the 
service-that Group Captain Das's air 
crash was caused mainly by the fact that 
the canopy was not properly locked by 
him. This is totally untenable and un-
believable in the case of a pilot of the 
standing of Group Captain Das, a man 
who was long-cxpcrieneed in flying and 
of outstandi'ilg ability. 

What are the alleged findings of the 
inquiry committee? The committee is 
laid to have found that the canopy not 

being locked, turbulance would have 
developed in a jet aircraft, and this 
would haVe 'resulted in the engine stall-
ing. Secondly, the committee is said 
to have found that the ejection cartridge 
had been fired, but the committee 
assumes that the ejection cartridge was 
fired on impact of the aircraft. In 
other words, what the committee implies 
is that Group Captain Das failed to 
eject himself out of the plane, which 
he could have done, and thus he could 
have avoided being killed and that he 
must have realised that the plane was 
not gaining height. Therefore, which-
ever way you look at it, the blame is 
squarely put on Group Captain Das. 
,md nothing is attributed to structural 
defects or mal-functioning of any part 
of the aircraft. 

Let the House remember that what 
we are discussing today involves not a 
si ngle accident of an air crash resulting 
in t he death of a pilot. but the question 
of jmticc to scores of young men serv-
ing in the air force. Let us demand 
that justice be done to those whose 
,,;:!ices are muted hy death and to thou-
sands of (lthers still in the service. 

Let me put hefore the facts as 
know them, firstly, facts concerning 
Group Capt. Das. secondly facts con-
cerning the HF-24. Group Capt. Das 
was a renowned pilot whose ability was 
recognised all over the world, I shall 
quote to you from a letter he wrote to 
me in 1961 when he joined the HAL as 
their Chief Test Pilot. He wrote to me 
on the 26th June, 1961. That was the 
occasion when he flew the HF-24 for 
the first time. He said therein : 

"For some years, I had been a 
test pilot in the lAP. Last month I 
went to England and France to fly 
some supersonic planes. I lI.ew the 
Mirage in France at double the 
speed of sound. I came back to 
India. On the 11th I took over the 
duties of Chief Test Pilot at HAL, 
On the 17th June, I lI.ew the HF-24 
for the first time. The inaugural 
flight was 011. the 24th. Yau JDi&b.t 
have seen the news in the paper:t. 
TheIe two great days Mte srat days 
in the history of Indian aviation, to 
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HAL and IAF. Needless to say, 
they were great days in my life as 
well. 

In this hour of happiness and 
achievement, I ''feel I must personally 
write to you to tell you that thanks 
to your late husband's hard work and 
determined effort against tremendous 
opposition, we are about to get a real 
front·line plane in tbe IAF in the 
nelk future which will be on equal 
par with any foreign product." 

I need say no more about the patrio-
tism and ability of this man. As far 
hack as 1961, he had already 1I.0wn a 
plane at twice the speed of sound. Fur-
ther, Group Capt. Das was one of tbe 
few Asian pilot. to have participated at 
the Famborough Show when he dis-
played the Gnat. Is any further testi-
mony required of his ability? Can you 
believe that a man of this experience 
would neglect the first duty of a pilot 
and leave open the canopy of a jet 
plane? 

It is true, as the papers said, that be 
was on routine flight. But it was not 
routine in the 'sense you would under-
stand it. But it was a flh!ht thnul!h not 
the first flight, of ~  Equally 
it is true that he had complained on a 
number of occasions of the malfunction-
ing of the locking system of the canopy. 

Secondly, any pilot of CJ[perienoe 
would be able to confirm that it is next 
to impossible that the ejection cartridge 
would get fired on impact of the air-
craft with the ground. Therefore, what 
must have happened is this, that Group 
Capt. Das did fire the ejection cartridge, 
but it did not work, because the aircraft 
showed that there was just a slight 
scratch in the canopy. I would request 
the Minister to inquire into t i~ 

17.09 HRS. 

fSARI SKRI CHAND GOYAl. ill tile ell{,ir] 

Is this possible? If the ejection cart-
ridge had been fired while the aircraft 
was in flight, would it have just Idft a 
.Iight scratch on the caaopy? 

Seeoadly, this aln:raft had been UDder 
development Bince 19'6. One would 

(Disc.) 

like to know how was this decision 
taken to equip the air frame, which is 
already 15 years old, with a modern 
Mach 2 engine. 

The crux of the point is this. 

Was this a political decision? or was 
it a decision at the instance of qualified 
technicians? If so, which technicians? 

SHRl NAMBIAR: Is it only this 
plane tbat had that engine ? Or is it 
that the others also had tfie same type 
of engines? 

SHRTMAll SHAROA MUKERJEE : 
HP-:!-t which he llcw in 1961 did not 
have this, this had the Orpheus 703. 
This was a new version and the air 
ram~ wa, old; the engine was new. 

Secondly, if it wal a decision of the 
technicians was there any attempt made 
to ascertain whether this air frame of 
an ohsolete aircraft could be matched 
to an advanced modern plane with 
Mach II capacity? HF-24 has bad a 
very tortuous history; it hu been colour-
ed by high politics and international 
pressure tactic ~  This i~ made quite 
clear from his letter to me as far back 
as 1961 when he talked of hard work 
and determined against tremendous op-
position. 

Government in their wisdom appoint-
ed two committees-the Tata Commit-
tee in 1963 and later the Subramaniam 
Committee. But one has uelly to ad-
mit that the full reports of these com-
mittees have never heen made Ivailahle 
to P<lrliamcnt or the public; an abridged 
or summary version of the Subraml-
niam report "118 aVlilable; it is not the 
full version; I have 8eeD the summary 
version ahout a vear and hal' R!IO ••• 
,(Interruptions,) In Britain you heard of 
Lord Powden"s Committee. This re-
port was made available to every body; 
it was discussed in public and in Parlia-
ment. What iI wrong in tbis, especially 
when vou ~ m~nu a turinlr Dlanes 
. even for civilian uses-for example the 
Avro 748, is thi. not a matter where 
you should have I true IIICSIIIIeIIt of 
what i. Min. on in the aircraft illcIus-
try ? Therefore, I request the hOD. 
'Members ill the House that they join me 
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in demanding that first of all the full 
text of these. two reports be placed be-
Iiore the House. Secondly, there should 
be a new committee appointed to en-
quire into the manpfacture and deve-
lopment of indigenous planes. What 
is more, that committee should have 'as 
its chairman a man of high esteem, a 
man who will inspire confidence among 
the people, especially in the Air Force. 
There should also be qualified techni-
cians on it. I may add that those 
technicians should not in any way be 
associated with the Ministry of Defence. 
Thirdly, there should be some Members 
of Parliament on it. Above all. thc 
chairman must not he a political person 
or a person who hopes to hold 
political office in the future. Why do 
I say so? Take for instance the mana-
geme.nt of the HAL. This has been 
managed by Service Officers through the 
years. One can understand this hap-
pening at the beginning. Now it has 
been in existence for years and even 
today it is managed by Service Officers. 
It is no gain to the industry and it is 
a loss to the service. First of a\l they 
have no managerial. production or 
design experience or experience in hand-
ling labour. the HAL Division at 
Bangalore is having constant trouble 
with labour. They have no experience 
of cost accounting and such sophisti-
cated matters. These officers are posted 
on deputation and therefore. at best. 
they can only have a temporary interest. 
The most important point is this. The 
users cannot be the suppliers also. So, 
you have, the present trend of pheno-
menal expenditure and negligible out-
put and the risk of sub-standard air-
craft for the Air Force and the facts 
about them will always remain sup-
pressed as they had been in the case of 
Group Capt. Das's crash. Today, your 
aircraft industry has undertaken sup-
posedly very vast responsibilities. You 
have the Avro-748 which, as I said 
before, is being manufacturf'd at KaT!-
pur, and it is being used for civilian 
purposes. You have the Mig-21 and 
HF-24 and the Gnat and so on. 

Let me put to you the human angle 
of it. Do you know what was the salary 

of Group Captain Das when he died ? 
His salary was only Rs. 2,000 plus 
Rs. 500. This man was a test pilot in 
1961. That is all that he got. What 
do you give to your lAC pilots? What 
is the, usual amount ? It is approximately 
about Rs. 6,000. The other day, when 
Group Captain died, he was 49 years 
old. Now, Sir, it is well known that 
by the time a man is 35 to 38 years 
Old, he is past the age of fiying a Mach 
I or Mach II aircraft. It might be said 
that Air Chief Marshal Arjun Sinj!h 
flew a Mig-21 On the day he retired. 
But it was not a test fiight. That is 
the main thing. It was not a test flight. 
Why was the Group Captain kept 
therc ? Could he not have been utilised 
somewhere clse? 

There was a news item that he was 
going to he appointed as Deputy Gene-
ral Manager two days after he actuaUy 
crashed. But this is totaUy unfounded. 
(Interruption) He was to be appointed, 
when he died two davs hefore. Bu' it 
is totally unfounded. I found that 
before he died he was told that there 
was no such thing in the offing. 

Then. his widow is not going to get 
any pension. You know that a tcst 
pilot has to be heavily insured and the 
Government has to hear this insurance. 
AU that she is going to get is Rs. 
1,25,000; no pension at all. 

In conclusion, I would like to say 
that the House can assess the sort of 
system which perpetrates this diabolic 
injustice and which shelters and protects 
inefficiency and muddle-headedness of 
a number of people who are occupying 
comfortable, cushy jobs, while young. 
patriotic people of ability are pushed 
to the wall and are ultimately sometimes 
sacrificed. 

MR. CHAIRMAN : Please conclude. 
SHRIMATI SHARDA MUKERJEE: 

Sir, this is a system which succeeds in 
suppressing facts by appointing com-
mittees whose express function is to 
simply exonerate the guilty and to con-
demn the innocent, and that is why 
the whole country is today eruptinn: 
with violence and anarchy because ell 
this double-staDdard which the Govern-
mont maintains. We want the COUDtry 
to progress, to progress especially in the 
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direction of self-reliance where equip-
ment of the Armed Forces is concerned. 
But to achieve this, let us have the 
courage to admit our mistakes and 
learn from them and then condemn. 
Therefore, let this House raise il~ 

voice in the name of justice and national 
security. Let us demand an impartial 
'and objective enquiry into this whole 
matter of the aircraft industry and let 
the enquiry's findings be made known 
to Parliament and the public. This 
is not purely a military matter so that 
the Government should have no hesita-
tion whatsoever in conceding to this. 

The only fitting trib,ute that we can 
pay to this gallant man who sacrificed 
his life in the service of his motherland 
would be to see that his death was not 
in vain, as indeed I think it would be 
if the circumstances responsible for his 
aircraft crash were sought to be covered 
up. Sir, there is a strong and indefin-
able bond between those who serve in 
the Air Force. a bond which is woven 
through years of comradeship against 
a common and relentless enemy. The 
ellemv is death by air crash. So. I say 
if Group Captain Das has died so that 
hundreds of young aircraft boys might 
fly in safety, then his death shall not 
have been in vain. But now, it is the 
duty of Parliament to see that we ensure 
safety of the young boys who are flying 
in the Air Force. 

I appeal to the House to support me 
in making this demand, to enquirc into 
the shortfalls and mistakes of this un-
fortunate system which has come into 
being and which will be disastrous to the 
morale of the Armed Forces of our 
country. 

SHRI RANJEET SINGH (Khalila-
had) : Sir, I add my voice to the power-
ful voice of my lady comrade. She has 
put the case across very beautifully. I 
would appeal to the Defence Minister 
because doubts have been raised in the 
House as well as in the press about the 
happenings in HAL and also about thc 
capability of HF-24. and such doubts 
,eep across the frontiers of the country. 
We know that we shall not be benefiting 
from the production of aircraft for our· 
own Air Force unless we really become 
not only self-sufficient but are in a posi-

(Di.fC.) 

tion to export aircraft, especially such 
aircraft, good trainer aircraft or even 
military aircraft, to foreign countries. 
There is nothing wrong in selling military 
merchandise. After all, their Gurus are 
doing it. Every single advanced country 
is doing it. Therefore, we should have 
an eye on the export potential of our de-
fence products. Therefore, I say that 
these doubts should be cleared and they 
can be cleared up only by an enquiry 
commission of the type. suggested by 
Shrimati Sharda Mukerjee. The reason 
why Members of Parliament  should be 
associated with it is that now Parliament 
is becoming more and more concerned 
with the defence affairs of the country. 
It is only the voice of the Members of 
Parliament which can dispel the doubts 
from the minds of the people at large. 
They arc not ready to believe today a 
committee in which the Government has 
interest. Therefore, it is necessary to 
associate Members of Parliament. I 
would suggest not only two, but at least 
one member from each major party and 
group should be there. 

So far as the findings of the Enquiry 
Committee which enquired into Group 
Captain Das's crash are concerned, 
there arc two points. One is that 
he flew with the canopy not fully 
secured. It seems to me that this is a 
deliberate finding for one reason. It 
occurs to me that the court of enquiry 
had been given instructions to exonerate 
the designers, the manufacturers, and to 
put the blame on the pilot. Therefore, 
they put a point in their finding there, 
about which anybody knowing anything 
about aircraft, would immediately say. 
"this is wrong, puerile, foolish". Every 
pilot has got a flight check card. As soon 
as he gets into the canopy he makes 
those checks. Before he takes off, he 
makes those checks from the check card. 

He might have had 20,000 hours of lIy-
ing. EveD then. he will not rely on his 
memory. He will take the card out 
and one by one he will read out each 
check and ensure that those checks are 
carried out. One such check is to secure 
the canopy. Moreove,r, in adVllnced air-
craft, the canopy is of such a design that 
unless it is fully secured. there will be 
indications on the ins~um ntal panel 
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that tbe canopy is not fully secured, 
Therefore, to say that he flew with the 
canopy not fully secured is, I think, one 
of tbe most foolish statements that could 
have been made. I think this finding was 
deliberately given to show to the country 
that this is a false finding, a wrong find-
ing, but we are under pressure to give 
sucb a finding. Such a finding has put 
the, blame of the crasb on the pilot and 
as the pilot was to blame for the crash, 
we have tbe phenomenon of his family 
not getting anything after his death. This 
is absolutely ridiculous. I would request 
the minister-after all, he was not res-
ponsible for the crash and he should not 
take it that we are criticising bim, But 
he must also make a thorough enquiry 
into this. He might go through the 
flight check card and see whether thi. 
is one of the poinh he should haw 
checked. 

There are other maUers arisiug out ot 
it. Why should we continue, with thl! 
HF-24 development ? We are going in 
for MIG-21. I li ~  we are going in 
for some improvements in MIG-21. Hoth 
HF-24 and MIG-21 are fighter-intercep-
tor aircraft. Under certain circums-
tances, they can be used for ground 
support role also. What is its great sup-
eriority that we should stick to an air-
craft which we visualized about 13-14 
years back when in this world design is 
changing so fast? And there are coun-
tries wbich are actually making an air-
craft to last in their air force for only 
two or three years. Thc Soviets arc not 
bothered about keeping an aircraft for a 
longer service in their air force. They 
kept their MIG-IS for three years; then 
they switched over to MIG-I7 which 
they kept for two years; then they switch-
ed on to MIG-19 whiCh they kept for 
four years and then they had MIG-2I 
in service for three years. Now they 
have gone to MIG-23 and then  they wiII 
pass on to some MIG-24 or so, They 
arc not interested in keeping an aircraft 
in service for a long time, 

Here ''We arc not only keeping it in 
service but we are trying to design it 
for fourleen years. And this adventure 
of Egyptian collaboration, wbere we 
asked them to mnke an E-3oo Mach-:! 

engine for our aircraft, that particular 
venture or misadventure shows some 
very foolish thinking somewherc at the 
top regarding the designing and manu-
facturing of aircraft in this country. Who 
could ever think that a country could 
try to become self-sufficient in military 
aviation-if the air frame was designed 
here and the more sophisticated engine 
designed three thousand miles away in 
another country. 

Now we have lost money on that and 
the worst thing is we have lost time on 
that. For the de,velopment of an engine 
for HF-24 we had paid ] think, Rs. 2.4 
crores to a British firm and, as pointed 
out in the PAC Report, that money has 
just gone down the drain. They said 
that unless we give the money they are 
not going to design it. So, wc gave them 
some money. After that we said "we 
want this change". They wanted morc 
money. We have paid them something 
like Rs. 2.4 erores and this whole amount 
has gone down the drain. This is the 
state of affairs with the Planning Division 
and that is why the Committee. on Public 
Undertaking commented: 

"It had not fully realized the com-
plexities ~  production of this aircraft 
and made an optimistic estimate. HAL 
Production Planning Organisation 
needed to be changed." 

This is the comment of people who have 
gone into it. What Il)ore do you want ? 
Then there were aIlegations in 'an article 
by Dr. J. P. Chawla, one of 'Our foremost 
technocrats. When these arc casting 
doubts, why does the government not 
come out and say "we are clean and, 
therefore, we do not mind a committee 
probing into our affair". Or, if the gov-
ernment itself doubts that everything is 
not clcar, then again it should say : let 
the committee go into it and find out 
where the bottleneck lies, where the 
fault lies, so that corrective measures 
can be taken. 

After all, these all affect not only the 
procurement of a few aircraft, the pro-
duction of a few aircraft, these affect 
the life of our pilots, and we have played 
about too much with the life of our ser-
vicesmen. We have put them into batlle 
under-armed; we have sent them to the 
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mouaaains under-clothed. Even now we 
are trying to give them weapons for 
political reasons. Therefore, for their 
morale too and their safety we should 
have this committee and the committee 
should go into every aspect of aircraft 
production, especially at HAL. 

Now, another point that arises out of 
this is the training s st~m  I would like 
to know from the hOn. Minister what 
training system do they have for produc-
ing test pilots. Test pilots are not just 
picked out of any Tom, Dick and Harry. 
Major Ranjeet Singh or Natha Ram or 
somebody else cannot tcst fly these 
planes. Test pilots are something special. 
Test pilots are technocrats as weB as 
pilots. They arc engineers as well as 
pilots; then they should have flying ex-
pcrience under varied eonditions on 
vanous aircralt. 1 would like to kno\'" 
from the Minister where are we training 
our test pilots? How many such test 
pilots have we trained? Or are we goin!; 
to rely on just one or two test pilots ? 
When Group Capt. Das died there was 
no other test pilot to take over from 
him. Certain planes had to be tested 
and for one month we had to wait be-
cause we .. .lid not have proper test pilots 
with us. We had not of pilots, no doubt. 
There was Air Marshal P. C. Lal who 
took upon himself the duties of a test 
pilot. But it should not be done. The 
person who is now Chief of Air Staff 
should not be asked to become a test 
pilot. Apart from the position there i~ 
the question of age. In supersonic speed 
the slightest change in the path of the 
aircraft, the slightest change in the 
straight path into a parabola induces in 
the pilot a puB of gravity that sometimes 
is six to eight times more than the normal 
gravity. There is black out. Therefore, 
the age limitation is always there for 
tcst pilots. I would like to know from 
the Minister as to where and how we 
are training our test pilots? How many 
of them have. we got? We should not 
try to take shelter behind secrecy be-
cause there are certain very obvious 
things publiclV known and the Defence 
Ministry says it is not in the public in-
terest to disclose. Only the other day 
when I asked a question as to whether 
we had entered into an agreement for 
manufacture of an anti-tank guided mis-

(Di.c.) 

sile with a foreign firm; if so, what was 
the name of the foreign firm, to which 
country did it belong and what was the 
production schedule; the answer given 
was : (a) Yes-meaning we have gone 
into an agreement with a foreign firm. 
As regards the name of the foreign firm 
it was stated that it was not in the public 
interest to disclose. We are signing an 
agreement with a foreign firm. It is no 
secret with them but it is a secret to the 
Members of this House. I do not under-
stand the logic. Therefore, I would re-
quest the Minister to agree to a Com-
mittee to go into this question. 

SHRIMATI SHARDA MUKERJEE : 
Group Capt. Das was in the habit of 
taxiing to the end of runway and then 
locking his canopy. 

SHRI K. P. SINGH DEO (Dhenka-
nal) : Today we are discussing a resolu-
tion moved by Shrimati Sharda Mukerjee, 
one who knows the Air Force from in-
side. out, who has been the first lady of 
the Air or~ and who has spoken with 
a lot of feeling from a mother's heart 
about the death of a brimant young flier, 
an outstanding Indian flier who has 1l0wn 
more than 4,000 hours, who has 35 years 
of magnificient flying career, who has 
more. than 2,000 hours of production 
test flying and prototype test flying. 

Then we heard Major Ranjeet Singh 
who has served in Air Force and Army 
and, as such, has a mate knowledge of 
the things he was talking about. As a 
layman I may say that it is not only 
ju..t a pilot who has died but it is a 
patriot. somebody who has sacri1led his 
life and I would go further and say that 
in my opinion it amounts to pure mur-
der because for the simple reason our 
development of the Hindustan Aero-
nautics Ltd. right from the beginning 
has been shrouded in mystery and doubts 
have raised in the Press, public and in 
the Parliament. 

I would like to refer to the two re-
port.-the Seventieth Report of the PAC 
of the Third Lok Sabha and the Eighth 
Report of the Committee on Public 
Undertakings of the Fourth Lok Sabha 
which my hon. friend, Major Ranjeei 
Singh, referred to. Utter disregard has 
been shown by the management and the 
people at the helm of affairs right from 
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the ex-Defence Minister onwards whose 
handpicked men are still running the 
show, who are in key positions and who 
are perpetuating the wrong which has 
been carried on for so many years. 

I do not have much time to go into 
the details of this. Hon. speakers, who 
spoke before me, have charged that there 
has been foreign pressure, international 
intrigue and politics, which have waylaid 
our aircraft industry. Major Ranjeet 
Singh also referred to how we lost Rs. 
2.4 crores in trying to develop an engine 
and losing so many years. Even after 
that loss of Rs. 2.4 crores, the Soviets 
also promised to develop an engine for 
us for which they took more than five 
years and we lost another Rs. 2.8 crores 
on which the PAC has also reported. 

Under these circumstances, when the 
reports of the Subramaniam and Tata 
committees have yet to see the light of 
the day, when a departmental inquiry 
hall been held, when people have vested 
interests to guard and hide certain things, 
I would reiterate the demand made by 
Shrimati Sharda Mukerjee and Major 
Ranjeet Singh that a full judicial inquiry 
or a high-power committee in which 
Members of Parliament -and other emi-
nent citizens of the country should be 
represented, should go into this so as to 
remove doubts, put at rest thc demorali-
sing effect on the mmale of our people 
in the Air Force as well as in thc country 
and in Parliament, and put an end to 
the sordid affairs that are going on. 

-.it m q In ~  .1 
,,!m ~ !fiT ;if) ~ ~ iJ1fi ~ 
~ m ~ it;f<'1'1l;fijim-~ 

;ft ~ ij(lfii1fi!ifeij ~ ~i lr~~  ~ 

li-~ <tmfT ~ I ~  ~ rt r ~ r  

~ai ~~i J~amt~~ 

g1I' 'fit ,ft ~ ~ 'i(l'fT ~ I 

~i  i ~ 'fit ~ it '"+1' q;: ~ ;r 

m, til itU ~ ~ I 
arrf.I ~ Ol1PRt l{ ~  ~ trr ~ 

~it ~i l ~~~ 

1li1 t~ ~  1R ~  'Tf t I til if";p:rr 
it ~~it r ro ~ tom ~  

~ ~ R'm ;;rt;r it; iIR art1<:"tiIft 
;;r;m t ~ arT ;;rrW I <iW ~ 
1fTII'0I?: ~ ~ 1fT ~ i l  l ~ ~  

~  ;if) ~~~ ~ i  ~  ;;r'l'ffi' it; ij1+1'it 

arT ;;rreft ~ I ~ ~ rs ~ fiji ~ 

I:Il:T w ~ ~ f;r;l:rr ;;rm t I ~ 
~ ~i  ~ ;ft lfitf ~~  ~ t fiji 

l ~~i ~~~  a i ~~~ 

+1'r 1fT i1'ij'Jft!;;: ~ 1fT f'JI;/i ~ ~ 

~  ~ i  ~r t ij'l'1fit ;n ;;rm; I 
li-~ ~ ~ ~ ~ fiji ~ lIT1{ 
~mr ~ >.;ft ~lt  'IIDIT t;ifi" ~ ~ r ~ 

~~ I ~ ror~~~ t t I 

~ ~ rr  ~ ~ ~  Qt vft aiR ~  ~ 

~ ~  w~ -q' i1'r.fffi ~ I ~ .q-
;;rr;r.rr ~ ~ ~ rn 31"1f1 ij"iji 
~  ~ i ;;ri'i\" ~  3fT'l"t tmr ant ~ fiji 
~ m li~ If ~  ~ Qt, 
~ ~ it ~ ~ r sarT, 'flIl ~ ~m r 

~  ~ ~ aT ~r §'3I'T? ~ <f'r. ,,!Ilf 
i i ~ ~ ttmrW ~ ~ ~ 

.1 ~r  ~  i1'vr'R<:1 ~r ;;rT ~ ~  

00 1li1 ;;rr.r ~ ;if) fm ~  ~ ~ 

i Jl it~  t l~~ ~~ om ~ I 

m<lil1: t tmr t;ifi" ~~ i r~  ~ r  

i ~ ;;it ;;r;r ifi'If1 ~ r ~ aiR f;;rij' If 
~~~ ~~ ~  

~  lfT ~ ~r ~  ~ ;;rt;r ~ ~ I 

aNt ;if) ;;rt;r .1 ~ 1li1 ~  ~ 

;;ri'i\" ~ it; iIR mmt ~ ~ t I ~~ 

.q-t;ifi" 'I':1fTik i r~ t t1i1r ~ ~ ~ 
;;rTf.!; ~l ~  q '!:T. ~ ;;ri'i\" ~ am: 
i ~ ~  omf if :mt ~ aiR ;;it '1ft 
fu')i ~ ~ ;;r;ret t ~ am!; I 
'If ~ ~ ~ fiji ;;rt;r cft;r 00 

'fit ~l l it ~ ~ ~ ~ I ~ t'lT ~
if\'T ~ i i  ~ omf t I ~ 
~~ om ~~  

~~~~ omftfif; ~ 
~~~i ~am ~~it  

~~~ r lil~ 



285 Aircraslr 01 HAL's VAISAKHA 22,1892 (SAKA) eilifl Test Pilot (Disc.)286 

~ # or;:nif ;;rm ~ I am ~ 'lit 
~ fit; 2 6 ~  !fit ~ ~ 'In' 

sm r~~  I ~~~~ 

if@ ~  ~ f'fi" ~i~ liIUif ¥:!T aTt<: 
'3"'1'if, ~ ~l  '!j,l/T ~ ~ 'In' ¥:!T I 'fIfT 

~ ~ ~~ ~ fit; ~C  ~ 1!'ffiir 
'1ft troit if, 'fin:1!T ~ m ~ ~ l  

~  i'r lJ<Rt ~  ? <rn ~  ~~ '1ft ifT('f 
~ I ('fT ~  ~ ~ arilft aft<: ~ t r 

~ if;i\" ~ 'fohr 'i ~ '1ft ~ 
~ 'foT ;;rT"f 'fi"Ti\" lJ~ ~lJ ifT('f rn: 
'1ft ~ (13;:ft "fTfgn: I 

HI" if; ~ ;f'!"Th ;f.t ~ '1<: 

~t fcr"fTT 'fi"<:;rT "fTfgn: I ;;r;r:sr 0 mm 
'f.t ~ ~ ~ qr, "fT <rn ifT('f 70lT qT f'fo 
'f.{i fufTh if, 'f."TT'1f "fT T-'f if, r.i:r.r '1ft 
~ l ~  ~~ I ~ t;'fi" <Ii n w~ 

~~ if I s;:r fWJ: <rn ;:r'IT"f '1ft '3On:rt 
l'f1lT f'fi" ~  "TIT ~~c rl ~ 'f16' if, ~  

arroo 'In' ('fT lrrq ~  ~ "rf.t;;:r s;:r 

tf;i'a ~ 'f.Tt '1m S['fiT!If # ~  arri I 
~~ ;;rt"f 'Pi\" ~ ;fifth 'f.1 ~  liI<:rA 

<:liI";rt Q:TlfT I 

"1"f,T "f'fi" ~ ~~ 'f.1 lJifEf 

~  ~ <f.T '3";r '1<:;n;;r ~ I ~ 

if, mq s ~ if, ~ll t r~ '1'1lrn"-

c~ it f"1"lJ ('f7fi ~c~ ~ l ~ if, fmt ~  

'f.1 1!i!fiT<I'<'fT fltiIlr, ~ n;'fo lJi '1ft ifT('f 
~ I ;,f.t;';r n;;r'fCmt if, ~ ~  3!'f.r 

G~ '1ft '3"Tl'f.:, a ~~  ari<: ~ ~ 

'1ft q f<ff.&,..fi '1ft "1"t;r ;pr.fT ~ I 

if,iffl pft ~ '1ft "1"t;r i ~ 

ll ~ ~  r,T1Jl, ;ffi;<r. ~i Gl  ~ ~  

'IT ~l i mr ~  --'3";r ~ ~lJ 
'1ft ~ it 111 llmfq/i ~ -".'fi" 'llriic 
.qm.:T if, ~ro ~ r '1ft ~ ~ "1"1 'R 

{'I' lJif ~a i !fit "1"t;r ~ ~ I ~ 
~  Ifi't fuq-f.r ~ ~ ;r ~  ctf«lf, 

~ !fit ~ ~ lJ1lf.I' ~ I mfiI; ~ 

~ if, 3f1E1"R rn: ~ ~ ~ ~ 

~ '301 lJaF 111 lff.;(;rr if;rt ~ I 
SHRI SAMAR GUHA (Contai) 

Mr. Chairman, Sir, Mrs. Mukerjee has 
done, I shQuld say, a national service by 
raising this question in this House. We 
all triell 'Our Questions, ShQrt NQtice 
Quc,tions anll Call AttentiQn Notices 
but we failed. But she persisted anll, 
as it was expected of her, because of her 
personal association with the first Indian 
Air Marshal Muk.erjee, we have seen 
hQW by her persisting in it, ignoring all 
SQrts 'Of criticisms, she could get this 
m'JtiQn befQre this House today. 

We have IQst one 'Of the mQst brilliant 
pilot Inllia ever prQduced, I should say, 
in the form of late GrQup-Captain Das 
whQ had many feathers in his cap as one 
::>f the mo,t capable and courgeous pilot. 
IL is very extra-ordinary that in the in-
<juiry it has been said that it was due to 
the failure of IQcking of the canopy that 
the tragedy or the crash 'Occurred. It is 
on record that Group-Captain Das, not 
',>nce. several times complained to the 
authorities that an automatic arrangement 
,hould be there SQ that if lock.ing of the 
eanQPY fails, there shQuld be a red glow, 
as a danger signal. That was not done. 
IL is alsQ there that Group Captain OIls 
,everal times madc suggestions that there 
should be. an autQmatic arrangement foJ' 
ejection. That was alsQ nQt done. Had 
it been dQne SQ, perhaps, this tragedy 
WQuid nQt have occurred. If what they 
have said is true which I don't think SQ 
that such an experienced, such a bril-
liant, pilot CQuld even fail to lock the 
canQPY, even if that was dQne, II signal 
WQuld have been there and the tragedy 
WQuid not have occurred. Even if the 
canopy failed, if an automatic ejectiQn 
system was there, he CQuld jump out, 
hale out, of the plane. But now you 
will he shocked to know, after his tragic 
death-because certain expenditure was 
to be incurred, it was not done-they 
have nQW intrQduced an automatic system 
for IQcking up 'Of the !=anopy for low • 

flying ejection. 
T want to know from the Defence 

Minister whether it is not a fact that the 

perwn in whom yQU trusted to enquire 
into the calise of the tragedy. Gl'OUP-
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Captain Suri, failed, in 1961, to fiy HF 
24, whether it is not a fact that as a 
result of that, he was replaced by Group 
Captain Das and whether it is not a fact 
that it was only Group Captain Das who 
succeeded in that. Even so I want to 
know from you, the person who failed, 
who was replaced by him-naturally, 
human elements are there; the question 
of rivalry and other things arc there-
must show lOme cause also as to why 
Group Caplain Das failed. That is, I 
should say, it was not an inquiry at all. 
It was a farce of it. The discredited per-
son must be replaced by a more efficient 
and capable pilot and he is allowed to 
inquire into the matter. But then again 
what is strange? The first evidence has 
to be taken from nobody; it has to be 
taken from the wife of Captain Das. But 
here evidence was not taken. I would 
not dilate on other aspects. I would say 
that this is a matter not of the loss of 
one brilliant pilot only; it is a matter 
which concerns our future pilots who 
should have confidence in the defence 
macbinery. We ask them to undertake 
testfiying. Therefore, don't consider it as 
an individual case. For other pilots who 
will be working as test pilots as also 
manoeuvre all other Indian aircraft, you 
should really undertake such an inquiry 
which will create confidence in the min ~ 

of not only the people of India but also 
in the minds of other pilots in the De-
fence De.partment. Therefore, 1 will 
agree with Mrs Mukerjee that it is a 
concern not only of this House but it 
is the concern of the entire nation. So 
far as the Committee to inquire into the 
incident is concerned, a non-Departmen-
tal committee should be constituted with 
technicians-I quite agree, not from Ihe 
Defence Ministry-and with Members 
of Parliament and that Committee should 
be presided over either by a Supreme 
Court Judge or an eminent High Court 
Judge. 

Sir, It is almost cruel, I would say, 
that the Government wanted to deny 
the elements of compassion in the form 
of compe!llation to the bereaved family. 
Why, because it was his faQjt ? The de-
vice for automatic locking of the canopy, 
the device for the automatic ejeotion was 

made-by whom ? Whose fault is it ? 
I would ask. We should point out that 
man who is guilty. The designer is the 
man who is guilty in indirectly killing 
him. He did not give credence to hi. 
suggestion. Therefore, it is not only 
cruel but it will also be demoralising to 
future test pilots and also to the other 
aircraft men in many of our Defence ins-
tallations if the Government deny the 
elementary right in the form of giving 
compensation and a non-rlepartmental 
committee presided over by a Judge is 
a must that this Government will have 
10 comply with. 

SHRI BRIJ RAJ SINGH-KOTAH: 
(Jhalawar) : After all this galaxy of 
great experts and the time taken, I don't 
think I will take more time of the House. 
But I shall ask what were the findings 
of this crash? From what we know, 
the plane took off and crashed soon after. 
It is inconceivable to any person who 
knows a little bit of aeronautics that mere 
not securing of the canopy would eause 
a crash A crash can only happen be 
cause of power failure. Sir, there is an 
article here by a reputed technocrat who 
says that the findings are that the left 
engine failed and Ihat is why the HF·24 
crashed. 

We know how HAL is working.. We 
also know how the Chief Designer was 
selected. What were his qulifieations be-
fore he was selected? Was he really 
competent enough to be selected for the 
post that he now holds'! 

These are questions that make the 
House very much concerned about these 
matters and the way the HAL is running. 

I would suggest to the Minister to 
keep in mind the bad record of having 
certain unqualified service officers run-
ning the show of Defence Research and 
Development Organisation. If this House 
is seized (If this problem of probing into 
the question of how our entire Research 
and Development is organised, how 
HAL's running is to be geared up, I 
think it will be doing a national service. 

Besides this, I want to point out one 
thing. The Tala Committee Report has 
not been placed before the HOUle, at 
least, not to my knowledge. The Subra-
maniam Committee report is put out to 
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\IS as a summary, as if we are a bench of 
little children and we cannot read the 
full edition of it. Only we are given the 
abridged edition. It is not even available 
in the library. We wanted to go through 
It. 

These are various things which per-
turh the han. Members of this House 
and we demand that proper enquiry 
should be made into this crash. Why has 
it crashed? Why this test pilot had to 
lose his life? 

Also. I would like to know as to what 
is the Government's policy with regard 
to the puy of a test pilot. I would like 
to know what other countries pay to 
their test pilots and whether they helong 
to the services or not. 

Sir, the test pilot performs a hazard-
ous joh. They have to test new plane." 
they have to test new modifications in 
them. and they have to be absolutely in 
a state of perfect physical and mental 
health. with proper reflexes for reactions. 
Their life is very hazardous. They 
should get better puy. 

The hon. Member Shrimali Sharda 
Mukerjee said that the test pilot Group 
C-apt. D-dS was only getting Rs. 2,500 
whereas the Boeing pilots who fly for 
Air India and Indian Airlines pilots who 
fly the Ca'Cavelles are getting more than 
Rs. 4,000. This I think this is certainly 
a matter of great discrepancy and it 
needs certainly to he gone into. 

A doubt had been raised in our minds 
as to why this frivolous little canopy is 
heing held over our heads as the cause 
for this crash. I hope the Minister will 
answer all the pointll raised by me. 

THE MINISTER OF DEFE!'lCE. 
AND STEEL AND HEAVY ENGI-
NEERING (SHRI SWARAN SINGH): 
Mr. Chairman. Sir, I would first like to 
give the Honourable House the '{acts as 
I have got and thereafter only I will try 
to answer some of the point, tbat have 
been raised by the hon. Members. 

Sir, I need hardly say that I very 
much regret that the HF-24 I.R. Proto-
type crashed on the 10th January, 1970. 
This prototype had been flying since 
March, 1969 and had done nine flights 

before it crashed. It was most unfortu-
nate that in the crash both the aircraft 
and the pilot were lost. Gr. Capt. Das 
was one of our ace pilots and his death 
is reully a national loss. He had been 
flying the HF-24 aircraft since 1961 and 
had contributed a great deal to its deve-
lopment. 

I n view of the seriousness of the 
matter, the Government decided that a 
Board of Investigation should be appoint-
ed hy it and I would like to clarify that 
this Board of Investigation or Board of 
enquiry was not constituted by the 
H.A.L., who were the manufacturers of 
this aioreraft that was flown. But, it had 
heen constituted by Government al-
though the normal practice is that it is 
the manufacturer who would constitute 
the Board of Enquiry. Here, the Board 
of Enquiry was appointed by Govern-
ment and was asked to investigate .... 

SHRI RANJF.ET SINGH: Here who 
was the manutfacturer? Was it not the 
Government? 

SHRI SWARAN SINGH: H.A.L. ia 
an autonomous body. The Board of In-
vestigation was asked to investigate and 
Lic:ermine the circumstances and causes 
of the accident and other allied matters. 
The Board consisted of as many as ten 
members and I would like to give their 
names. They are :-

(i) Air Cdre. R. L. Suri who was 
the Presiding Officer. 

SHRI RANJEET SINGH: There is 
no Air C.ommander. 

SHRI SWARAN SINGH: Probably 
the hon. Member might have heacd me 
as Air Commander. Actually I meant 
Air Commodore. The other members 
arc :-

(:!) Gp. Capt. R. J. Hermon, 
I.A.F. Member. 

(3) Gp. Capt. S. N. Roycbou-
dhary, Director, GnE, Mem_ 
ber. 

(4) Wg. Cdr. K. Yadav, I.A.P., 
Director, OTRE, Member. 

(5) Wg. Sdr. S. P. Varma, I.A-F., 
Member. 
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(6) Shri S. K. Sahiar, Representa-
tive, DTD&P (Air), Memher. 

(7) Shri S. C. Das, H.A.L. (De-
sign Deptt.), Member. 

(S) Shri Guru Dutt, H.A.L. (De-
sign Deptt.), Member. 

(9) Shri R. Varadarajan, C.R.E. 
(Aircraft), Member. 

(10) Shri  V. R. Sinha, C.R.E. (En-
gines). Member. 

This was an expert body of eight senior 
officers-they were all technicians who 
came from the Users'-Manufacturers'-
Department and Designs Organization 
and the Engine Manufacturing Depart-
ment and from the Directorate of Train_ 
ing. 

SHRI SAMAR GUHA: Who was 
there to decide whether the designing 
and evC'rything was all ri~ t ? 

SHRI SWARAN SINGH: You may 
have some ou l~ and 1 may have some 
doubts in such mlltters. But, in a matter 
like this, it will he a wrong approach to 
think like that. I shall say all these are 
experts in designs. They arc indepen-
dent officers. 

SHRI RANGA (Srikakulam) : They 
are not independent. 

SHRI SWARAN SINGH: r have 
mentioned the names of the officers 
drawn from the Air Force. 

SHRI RANJEET SINGH: They are 
all from H.A.L. 

SHRI SWARAN SINGH: There are 
as many as five or four officers from the 
Air Force. And then. there was a Direc-
tor of Training. I would appeal to the 
hon. Memhers not to have this kind of 
approach that the senior officers of the 
Air Force are responsihle 'for tmining. 
And the senior officcrs who helong to 
the designs Department and the aircraft 
manufacturing side and the aircraft en-
gine development side-all of them-
conspi'red and tried to white-wash the 
"If"ir! This will not he a correct IIP-
proach beciuse all these persons are in-
terested in ensuring and seeing that the 
right causes of the unfortunate crash 
should be known. So, why should they 
he interested in not finding out the 

correct cause of the accident? And 
why should there be any doubt? 

SHRI NAMBIAR: It is easy to find 
fault with a dead man and with a dead 
machine and get themselves saved. 

MR. CHAIRMAN: Will the hon. 
Members kindly hear the hon. Minister? 

18 Hrs. 

SHRI SWARAN SINGH: There is 
no question of making any suggestion dE 
the type that anyhody was interested 
either to cover up the fault of anyone 
or anyone was trying to find any excuse 
for this accident. Is it suggested that 
these people belonging to the Air Force 
who were interested in seeing that the 
'plane that i, dcveiopeJ is the ]"jghl type 
of plane' and who were very much in-
tcrested in ensuring this. were interested 
in not finding out the real fault '! The 
manufacturers were equally anxious to 
ensure that there was no fault left in the 
manu'facturing programme which should 
remain undetected. 

I would plead that the hasic app'roach 
which hHs hecn highlighted hy some hon. 
Memhers is not correct. They start with 
this presumption as if af.cr the happen-
ing of this unfortunate incident, 
Ihis unfortunate crash, anyhody was in-
lerested in not finding the real reason. I 
llo not see any basis for this 'fcar, and I 
would appeal to hon. Memhers not to 
view it from that angle. 

I would like to givc vcry hriefly the 
report of the Board of Investigation. 
The report of the BOHrd of Investigation 
has been received hy Government. On 
Ihe hasis of evidence available, the board 
has come to the conclusion that the 
canopy was left unlocked inadvertently 
hy tbe Chief Test Pilot, and the port 
engine also flamed out due to a combi-
nation of distorted flow at the intake 
callsed hy the Opcn canopy and fast 
opening of the throttle .... 

-t'r U. ~ ~r : m;f if; i ~ ~ i rn 

lfl, ~  I 

SHRI SWARAN SINGH: I would 
like to remind hon. Members that with-
out knowing the reasons given by the 
Board of Investigation and without 
knowing the result of the inquiry of the 
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investigating team, they should not rush 
to conclusions .. 

SHRI SAMAR GUHA: This is a 
very farcy report. 

SHRI BRIJ RAJ SINGH-KOTAH: 
We also know something about flying. 
We have also done some flying. We are 
not children to whom this kind of infoT-
mation could he handied about that the 
canopy was open and, therefore, this 
happened. 

SHRI RANJEET SINGH: I'f the 
canopy was shot off in war, would it 
have crashed? 

SHRI BRIJ RAJ SINGH-KOTAH: 
DOL'S he mean to say that a pilot cannot 
fly without a canopy? I have seen a 
"Seahawk' take ofT from the "Vikrant" 
without a canopy and it landed in 
Cochin most comfortably. 

SHRI SWARAN SINGH: The Maha-
rajkumar of Kotah may he a pilot and 
he may be an expe'ft, but I am not, and 
I have to go by the advice that I receive 
from my experts. I would appeal to 
him that we should view it objectively. 

SHRI BRIJ RAJ SINGH-KOTAH: 
This is not ohjective. 

SHRI SWARAN SINGH: They are 
criticisin,. the report of a body of ex-
perts. 

SOME HON. MEMBERS: We are 
entitled to criticise. 

SHRI SWARAN SINGH: They ar\! 
entitled to criticise; I do not dispute their 
right, but I am entitled to press my point 
of view ... 

SHRI SAMAR GUHA: We want 
him to he objective. For that purpose, 
we want an objective inquiry by a non-
departmental man and on whom there 
cannot be cast any reflections. 

SHRI SW ARAN SINGH: I would 
like, first of all, to complete the report 
that has been given to Government 
about this. It was further mentioned 
rhat the power available was thus in-
adequate to sustain the level flight. This 
conclusion has been reached after carry-
ing out certain wind-tunnel tests. 

The Board of Investigation has also 
given the fallowing possible reaSOns as 
to why the pilot did not make any 
attempt to jettison the canopy or 
eject :-

(a) HF-24-I-R aircraft was the 
only prototype Of its type; it is 
likely that the pilot attempted 
to save the aircraft by force-
landing. 

(b) pilot's awareness of the proxi-
mity of Marathahalli village 
very near the flight path of the 
aircraft. 

(c) pilot's awareness that releasing 
the fully open canopy is likely 
to damage the control surfaceJ 
and aggravate the emerpacy 
since the thrusters are not avail-
able to clear the canopy away 
from the aircraft. 

The Board has also stated that the in-
vestigations reveal that even if the pilot 
had attempted to jettison the canopy, 
this would not have been possible from 
the fully open position. The Board of 
Investigation has recommended that a 
red light indication should be provided 
so that the pilot can find out whether 
the canopy. . . 

SHRI RANJEET SINGH: If it was 
not there, then it was a serious matter. 

SHRI SWARAN SINGH: .. , .had 
heen locked or not. I am giving the 
House all the information that I have. 
If they have any further comments, they 
can make them afterwards. 

SHRI RANJEET SINGH: We are 
not blaming him. 

SHRI SWARAN SINGH: I do not 
take it as any blame on me or On any-
body else. But even those who are not 
here are entitled to be judged objective-
lv, and whatever is the information 
,;vailable should be known to the House. 

l! is only thereafler that we can form 
an opinion. 

SHRI RABI RAY : Why not agree to 
,mother committee? 

SHRI SAMAR GUHA: Why as the 
flight allowed without making the 

arrangement far that automatic glow? 
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SHRI RANJEET SINGH: Why llo ~ 

he think that the committee We have 
suggested is going to put the blame on 
those who inquired into it ? 

MR. CHAIRMAN: He has not 
answered that. 

SHRI SWARAN SINGH: It i; VCI")' 
tempting for me also to enter into a run. 
ning dialogue and take each question 
raised, but I would not indulge in it. I 
would first give you the basic information 
thereafter, if there are questions. I am 
prepared to answer them. 

Another recommendation is that the 
design of the canopy should he such that 
its hood sheers ofT Dt air loads corres-
ponding ,to a speed of 120 knots. 

Several other recommendations have 
been made covering procedure for flight 
development and trials. The rcpo'rt of 
the team of investigation is under consi-
derat.ion. The House will, however, 
agree that a certain  amount of risk is 
involved in all development flights. In 
the present case, the engines were test 
flown after nece.sary clearance had been 
given by a committee duly constituted 
for this purpose. This answers one of 
the queries raised as to why was a test 
flight permitted at all. No test flight is 
permitted unless a committee consisting 
of all the concerned experts goes into 
every aspect and it is only after they 
give the clearance that any particular 
test flight is undertaken. That proce-
dure had been gone through in this case 
also hefore the actual test flight took 
place. 

All the same, ici nci ~ are noticed 
in the course of development flying from 
time to time amI corrective action taken. 
This is how development work is done 
everywhere. It is important to note thut 
engines developed hy the Gas Turbine 
Research Estahlishment have been fly-
ing in HF-24 Mark 1 A since Sept. 1964 
and even the prototype which crashed 
had flown 9 times elnlier. Between these 
two aircraft. the engines had already 
flown 260 times. 

On the test bed, the engine has heen 
running for about 2,000 hours. 

I must express regret for this unfor-
tunate accident. We are fully conscious 
of the seriousness of the matter. I would 
like to assure the House that we would 
very care'fully examine the recommenda.. 
tions of the board of investigation 
and take all measures to prevent acci-
dents during prototype development to 
the extent possible. 

Having given this ba.sic information, I 
would now like to  touch upon some 
points raised. Some hon. members had 
indicated that there could be sabotage. 
Here is the report of the investigating 
committee consisting of experts hefon: 
me. 

AN HON. MEMBER: Nobody lug-
&:e,ted. sabotage. 

SHRI SWARAN SINGH: What 
could be the sahotage, what could be its 
nature, who coukl he concerned in it, 
who would be interested in it-this is a 
mailer which has to be gone into. I fail 
to understand whllt prima facie sugges-
tion or doubt has been raised that should 
create the 'feeling or suspicion that there 
could be sllhotage (lnterruption.f). 

SHRI C. K. BHATTACHARYYA: 
Let the han. Minister answer Mrs. 
Mukerjee's questions first. 

SHRI SWARAN SINGH: So far as 
her questions are concerned, a large 
numbers of them have been answered 
by the report of the investigation team. 
They have gone into all those aspects 
and their report is before the Govern-
ment. 

SHRIMATI SHARDA MUKERJEE : 
Will you lay it on the Table? 

SHRI SWARAN SINGH: I shall 
consider it afte'r getting expert opinion 
On that report. I shall get it examined 
further with all the expertise that is 
available and if there are any further 
points that arise as a result of that inves. 
tigation, I shall get it probed 'further. 
Raising doubts-a layman's reaction u 
mentioned by some hon. Members-
without any basis and without any ca-
gent evidence is not fair. Just raising 
a doubt and throwing the onus on the 
other side is not just. 
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In regard to the general questions 
about the functioning of the HAL, dis-
cussions on P.A.C. report or the report 
of the Committee on Public Undertak-
ings, there are well-known procedures 
how these reports are dealt with. In this 
particular case, a discussion was raised 
on a specific instance where one of our 
bright and brilliant test pilots met an 
unfortunate end. We regret this very 
much and I shate the sentiments so feel-
ingly expressed in this House. 

About compensation, I should like to 
say, that a sum of Rs. 1.25 lakhs had 
heen paid to the dependents. This is the 
insurance amount on a policy for which 
premium was paid by the HAL. Money 
can compensate only upto a certain point 
in such cases. Thc loss to his family 
and to the country is great indeed. 

SHRI RANJEET SINGH: The nor-
mal pension paid to an officer who dies 
on duty should be paid to his family. 

SHRIMATl SHARDA MUKERJEE : 
She should get Rs. 5()() a month. 

SHRI SWARAN SINGH: T shall go 
into that aspect. As I said the HAL paid 
the premium on this policy. It is only 
to cover such unfortunate cases that 
they had taken upon themselves the 
responsibility to pay the premium so that 
if the unfortunate incident took place, 
as in this pa'fticular case, some imme-
diate amount should be made available 
to the family and the dependents. That 
payment has been made; if it has not 
been made. it will be made. 

About pension and other retirement 
benefits, the family will certainly get 
what is due under our rules. I cannot 
make a statement just now about it. If 
there is any discretion that is to be exer-
cised, it will he in favour of granting 
those benefits rather than for blocking 
them. I am fully in tunc with the senti-
ments of sympathy that had been ex-
ptessed on the floor of this House by the 
hon. Members. 

It has been suggested by the lady 
Member who raised this discussion, sup-
ported by several other han. Members, 
that it is a case in which there should be 
an independent Committee presided over 

by either some high court judge or 
some other outstanding public man to go 
into the various citcumstances of the 
case. A case of this nature is concern-
ed with highly technical matters and in 
such matters. it is those people who are 
familiar with the problems, thOSe who 
are ...... 

AN HON. MEMBER: Assisted by 
technicians. 

SHRI SWARAN SINGH: in 
the know of thing.;, who know as to 
what tYPe df prohlem is involved. .  • 
(I nterruption) 

SHRI SAMAR GUHA: In all such 
enquiry committees. they are presided 
over hy judges. 

SHRI RANJEET SINGH: Defence 
is a very technical matter. How is he 
heading it? 

SHRI SWARAN SINGH: 
heading an enquiry. 

am not 

,,) ~ ~~ : iflfr l ~~ ~l  'Jf;m 

~ ::;r::;r) ;f ~ t 'l'l'CI<: 1!. rifq) tr ~~  0161 
fifolH ~ ii~ r i ~ lr ~~r ~ Iflit 
~  i I 
SHRI SWARAN SINGH: In this 

particular case, ten experts belonging to 
different wings, who know their jobs, 
have sat on this enquiry and their report 
is he fore us. I have already given the 
assurance that the recommendations, the 
findings of this Committee, would be 
carefully scrutinised with such further 
technical hias, with such technical know-
ledge as Government can muster. and in 
the light of that. if olDY investigation is 
necc.;sary, any further enqui.-y is neces-
sary, we will certainly undertake it, but 
I cannot see any useful purpose will be 
served by constituting another court df 
enquiry or another enquiry presided 
over by a high court judge to enquire 
into a matter which is essentially techni-
cal and which is a matter of very great 
importance. I would like to assure the 
hon. Member that there is no politics in 
this; prima facie there is no foreign 
hand and it will be a poor approach for 
us if in the case of any tragedy, any di1II-
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[Swaran Singh] 
culty, we start seeing a foreign hand in 
such matters. It was a case in which 
our own experts, our technocrats and 
engineers, our technicians have been 
associated in evolving this prototype. It 
is all our Indian test pilots who have 
been flying all this time. HF-24 is al-
'ready in sq,uadron service and our pilots 
are very happy about its performance. 
(lntemlplion) So, I am opposed to 
holding an enquiry of the type which 
has been suggested by the hon. Member. 

SHRI SAMAR GUHA: Sir, on a 
point of order. Nobody in this House 
used the word 'sabotage' or 'foreign 
hands'. Is it right on the part of the 
Defence Minister to try to introduce 
something new, when he is answering 
the points made by Members in tlris 
House? Is it fair on the part of the 
Minister? 

SHRI SWARAN SINGH: Prlf. 
Samar Guha was not present throuJII-
out; the Chairman would bear me out 
that several hon. Members had mention-
ed this word. (Interruption) 

SHRI BRIJ RAJ SINGH-KOTAH: 
You can go through the records. 

SHRI SWARAN SINGH: We can 
check the record. (Interruption) 

MR. CHAIRMAN: Mrs. Mukerjee, 
did you mention that? 

SHRI SWARAN SINGH: Sir, are we 
to cross-ilxamine here? 

SHRIMATI SHARDA MUKERJEE: 
I said "international pressure tactics." 

I remember my words: international 
pressure tactics. 

LIM 21LSSj70 GIPF. 

SHRI RANJEET SINGH: I did not 
use the word "sabotage". I think that 
the Minister is mixing up the point with 
the enqui'ry on the crash of the Kaahmir 
Princess. 

SHRI SWARAN SINGH: Therefore, 
I would like to say that if there is any 
insinuation or suggestion that there is 
any 'foreign pressure, it is not correct. 
What could be the foreign pressure in a 
matter like this? Which could be the 
foreign agency whic'h could induce us 
to develop this prototype and create a 
situation where one of our test pilots 
flies? I absolutely fail to understand 
what is the relevance of this foreign in-
sinuation or pressure. 

SHRIMATl SHARDA MUKERJEE: 
Kindly read the reports of your own 
Parliamentary Committees-Public Ac-
counts Committee and the Committee 
on Public n rta in~  

SHRI SWARAN SINGH: They arc 
there, hut now we are concerned only 
with the unfortunate incident. We should 
not bring into this debate other general 
wider questions which can be discussed 
separately, about which I can give in-
'formation in greater details, but this 
limited discussion was on a specific issue, 
relating to this unfortunate incident. I 
have already given the information and 
said that an investigating team has gone 
into it and there is nothing further that 
can be done or should be done Bnd no 
useful purpose would be served by ap-
pointing another committee. 

18,11 H ... 

The Lok Sabha then (Idjourned lill 
Eleven of the Clock on Wednesday, May 
13, 1970/Vaisakha 23, 1892 (Saka). 


